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Assistant Registrar
CE.S.T.A.T, New Delhi

To:
M/S ECONOPRINT STENCILS PVT. LTD.

PLOT NO $-2/3,SECTOR-1,PITHAMPUR, DISTT. DHAR

(M.P)
M/S ECONOPRINT STENCILS PVT. LTD. Appellant
Vs
C.C.E. INDORE M.O.NO.801/08-EX Respondent

| am directed to transmit herewith a certified copy of Final order No. 708/08& S.0.NO.939/08-EX dated ”4’9%

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
) West Block No. 2, RK. Puram, New Delhi

COURT No. I1

E/COD/64/08 & E/Stay/2866/07 in
Excise appeal No. 3219 of 2007

M/s. Ecnoprint Stencils Pvt. Lid., Appellants,
Reptd. by Shri Anant Chause, Advocate
Versus
CCE, Indore Respondent

Reptd. by Shri B.S. Suhag, D-R.

Date of Healﬂgﬂth September, 2008

Coram: Hon’ble Mr. S.5. Kang, Vice President,
Hon’ble Mr. Rakesh Kumar, Member (Technical)
Froee . G@PDTILMNE e /K K

STAY ORDER NO. s dated
NP S G & g oK

Per S.S. Kang:

Applicants filed this COD application for condoning the delay of
more than 9 years. The impugned order was passed on 25.5.98 and the
present appeal is filed on 18.3.2008. The contention of the applicants 15
that the impugned order is not received by them. From the record we
find that against the adjudication order the applicants filed appeal before
the Commissioner (Appeals) and also before the M.P. High Court and
the Hon’ble M.P. High Court directed the Commissioner (Appeals) to
decide the stay application and the present applicants were directed to
appear before the Commissioner (Appeals) on 18.9.97. None appeared

on 18.7.97 and the stay application was decided. The applicants were



directed to deposit the amount iﬁ dispute within 3 weeks and this order
was dispatched to the address given in appeal memo. As the applicants
had not complied with the condition of the stay order the Commissioner
(Appeals) dismissed the appeal and this order was also dispatched to the
address given in the appeal memo. Learned Counsel admitted before us
that the unit is running in the same address given in the appeal memo.
In these circumstances we find no ground to condone the delay. COD
application is dismissed. Consequently, stay petition and appeal are
also dismissed.

(Dictated & pronounced in the Open Court.)

(S.S. KANG)
VICE PRESIDENT

(RAKESH KUMAR)
MEMBER (TECHNICAL)

Dated 11" September, 2008
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